
BEFORE THE NATIONAL GREEN TRIBUNAL, 

WE TER ZO E BE CH, PUNE 

ORIGINAL APPLICATION NO. 66 OF 2024 (WZ) 

Bharat Mithalal agon ........ Applicant 

Versus 

MPC B & Ors. .... .. Respondents 

ADDITIONAL AFFIDAVIT I REPLY O BEHALF 

OF O 4 PU E MU ICIPAL 

CORPORA TIO (PMC). 

I, Vilas Ramkrushna awali, Age: Adult, Executive 

Engineer (Building Permission Depa1tment Zone 2), Pune 

Municipal Corporation do state on solemn affirmation as 

under: 

I) say and submit that I am working as Executive 

E:.ngineer, Building Permission Department in Pune 

Municipal Corporation (Henceforth referred as 

"PMC" for the sake of brevity) and I am authorized to 

file this Additional Affidav it before the Hon 'ble 

National Green Tribunal on behalf of Respondent o. 

4 PMC in compliance of order dated 29/01 /2025. 
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2) I say and submit that Hon 'ble Tribunal directed 

answering Respondent by the order dated 29/0 1/2025 

"3. We direct learned counsel for respondent No.3-

PAIC to disclose, as to how much amount they have to 

spend for demolition and removal of the debris to 

re,\rore the area in question". 

3) I say and submit that the illegal construction was 

about 1375 sq mtrs. It is submitted that Answering 

R~spondent has spent an amount of Rs. 12,56,035/­

fo r demolition of said illegal construction. Answering 

Respondent has issued Invoice to Respondent - Kodre 

Farm for pay ing of the amount of Rs. 12,56,035/-. 

I lereto marked and annexed as "Annexure R4- I" 1s 

the copy of invoice. 

4) I say and submit that Respondent - Kodre Farm has 

not paid the aforesaid amount till date. 
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Pune __ Res. No. 4 

Date: /0 I /2026 PMC 

O 6 JAN 2026 

'\; 

- ~~ 
~t-:tl\'V 

I 
6 

552



VERIFICATION 

I, Vilas Ramkrushna Nawali, Age: Adult, Executive Engineer, Building 

Permission Depa11ment Zone 2, PMC authorized signatory for PMC do hereby 

state on solemn affirmation that what is stated forgoing Para's is true and correct 

to my own knowledge and belief. 

Solemnly affirmed at Pune 

This day of Jan~ ry, 2026 

O O j~~ 202 

Adv. fo1~ nts No. 4 

NOTARIAL 

NOTARIAL 
NOTARIAL 

~ 
~mf 4>14' $fftidS 
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~ llePfi1"41fN 

Respondents No. 4 

BEFO E ~E 

~ 
----- r 

MA,.; -=-- <;HAH 
NO tARY 

GOVT. Oi-= INDIA 
PUNE DISTRICT 

NOTED A l ""r""<"'TERED 
<2i ~ \ .:t 0'"2..-b 

AT SR O. • .. •• ... 
0 6 JAN 2026 

DATE .. .... . ...... -• 
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